
HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

FRIDAY, THE FOURTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

[ 34181

...PETITIONER

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION No. 28180 ot 2O24

Between:

Il,oyleT, Koumika, D/o Thoutam Srinivas, Aged about 19 years, Occ student.Rrio H. No. 1 1 -2s-32 6, Kothawad a, waringa i,-wi L-nGr ot dtr-"i li.lJis;i "l'.
AND

1

2

The State of Telanoana represente-d by its principal Secretary, Medical andHearth Famiry werfire oeparrment, 
-seJi"iiiiit'grir"dI"gs, 

Hyderabad-soo 055
Kaloji. Nararayana Rao University of Health Sciences, Represented by itsRegistrar, Warangal.

...RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue an appropriate writ, order or diiection more particurarry one in
the nature of writ of mandamus decraring the action of the respondents
particularly the 2nd respondent in not considering the petitioner request for
exercising web options for admission into MBBS/BDS course under Management
Quota "ciNRl" category in next phase of counsering for the academ ic year 2o24-
25 as illegal, arbitrary, unconstitutionar and consequenfly direct the respondents
to consider and permit the petitioner for exercising web options for admission
into MBBS/BDS course under Management euota "c/NRr" category for the
academic year 2024-25 in next phase of counseling.



lA.No. 1 of 2024

Petition under Se(tion 151 CPC praying that in the circ Jnlstances stated

in the affidavit filed in sr- pport of the petition' the High Court ma y' lle pleased to

directthe2ndrespondr-.lttoconsiderthepetitionerrequestlore<ercisingweb

options under Manage ment Quota 'C/NRl" Category for acinrission into

MBBS/BDScourseinth()nextphaseofcounsellingfortheacadr:nlicyear2024.

25, pending disposal of vurit petition'

Counsel for the Petition:r: SRI ANJANAYULU YADANABOYINA

Counsel for the Respon dent No'1 : GP FOR MEDICAL HEALTH FW

Counsel for the Respondent No'2: SRI G'RAVI' REP' FOR
SRI A.PRABHAKAR RAO, S(; |TC)R KNRUHS

The Court made the follcwing: ORDER



THE HON'BLE THE CHIEF .,USTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT PETITION No.28l8O of 2O24

ORDER: (Per the Hon'ble the ChieJ Justice Atok Aradhe)

Mr. Y.Anjanayulu, learned counsel for the petitioner.

Mr. G. Ravi, learned counsel representing

Mr. A. Prabhakar Rao, learned Standing Counsel for the

Kaloji Narayana Rao University of Health Sciences

(hereinafter referred to as 'the University) for the

respondent No.2.

2. With the consent of the parties, the writ petition is

heard finally.

3. The petitioner in this writ petition has prayed for the

following relief:

"For the reasons stated above, it is prayed that
this Hon'ble Court may be pleased to issue an

appropriate writ, order or direction more particularly one

in the nature of writ of mandamus declaring the action

I
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of the resF,.ndents particularly the 2"d respondent ln not

considerini-J the petitioner request for exercisingl 'x'c lr

options fc,r admission into MBBS/BDS course ur dcr

Maragem(lrl1 Quota "C/NRI" category in next phas': l[

counsellinq for the academic year 2024-25 as illegzl 
'

arbitrary, r, Lnconstitutional and consequently dirt'ct tlLe

responder.ts to consider ald permit the petitiorLer f'rr

exercising reb options for admission into MBBS;/Ill r's

course urrc.er Management Quota "C/NRI" Categ'rr} flr

the acadenLit: year 2024-25 in next phase of counsellillg

and pass iuch otl'Ler order or orders as this Llorr'ble

Court ma,, deem f:.t and proper in the circumstanl ct s o{

the case."

4 . Learned counsel for the petitioner submi:t()d that

even though the petitioner had applied for a d lission

against manaeement quota seats in B-category' s;he could

not upload for C-Category i.e., NRI Category' Ther':f'rre, she

approached th e respondent No.2 to consider Lrer rt:quest

under C-Cal.i gory, but the respondent Nc''2i irs not

considering lter request to seek admission against

Management ()uota in 'C/NRI' Category seats Fle further

submitted tha- the petitioner be granted liberty to submit a

representatio 11 to the Universit5r, and the Ur:rive rsity be

L
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directed to decide the said representation in a time bound

ma.rlner.

5. Learned counsel for the University submitted that the

Iast date of registration was 23.0g.2024 a,,d thereafter,

merit list has been prepared, which sha_ll be published at

the time of indicating the web option. However, it is lairly
submitted by him that, in case the petitioner submits a
representation, the same shall be dealt with by the

University in accordance with law.

6. In view of the aforesaid submission and in the

peculiar facts of the case, the Writ petition is disposed of
with libert5r to the petitioner to submit a representation

before the University with regard to her grievance.

Needless to state that in case such a representation is
made, the University shall decide the same within a period

of two (02) days thereafter. It is made clear that this Court

has not expressed any opinion on the merits of the matter.
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Miscellan e ous applications pending, if r'ury' shall

stand closed [- ourever, there shall be no order as to costs' 
i

sD/-T. TIRUMALA PEVI
n5stsretlr P.EGISTRAR

//TRUE COPY// 
sEc:TloN #r,"a*

'o',l rn" qtrlipsl,,:::t;l?lla#,"#j31'.ilU #?X'lXJi#',%ot'J1il" 
Department'

Secretariat Buildin()s

2. The Registrar, Kaloji Nararayana Rao University of Healtr Sciences'

Warangal

3. One CC to SRI ANJANAYULU YADANABOYINA' Advocate [3|']t'C]

4. One CC to SRI A I']RABHAKAR RAO' SC FOR KNRUHS [()F'UC]

5. Two CCs to GP 'OR MEDI9AL HEALTH FW' High Court f')r the State of

" i"fungJnu at HYri':rabad [oUT]

6. Two CD CoPies
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CCTODAY

HIGH COURT

DATED: 0411012024
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ORDER

WP.No.28180 of 2024

DISPOSING OFI THE WRIT PETITION'

WITHOUT COSTS
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